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abled or they are killed while operating
these machines. For that I am told the
Ministry of Agriculture are taking necessary
steps to regulate the manufacture and use of
power threshers and other machines. I
think that is a matter which is under the
active consideration of the Agriculture
Ministry. So far as our Ministry is con-
cerned, the Workmen's Compensation Act
is there. It is for the State Government to
extend this Act to agricultural labour. No-
body can prevent them. That is why I said
that there are so many laws and if the State
Government wants to extend these laws and
give benefit to the agricultural labour, they
are at liberty to do so. Again this is a
matter for the State Governments to con-
sider.

With these words, I thank the hon.
Member who has moved this motion and
provided an opportunity not only to the
Government but also to the Members to
focus the attention of the nation to the
problems that the agricultural labour is

facing.

19.22 hrs.
HALF-AN-HOUR DISCUSSION

Employment of Children in Hazardous Jobs

MR DEPUTY-SPEAKER : We now go to
the next item, Half-an-hour discussion.

Shri Madhavrao Scindia.

SHRI MADHAVRAO SCINDIA (Guna) :

According to the ILO India has the largest
child labour force in the world—16 1/2
million. 1 would like to quote from a report
on child labour in industry given to the
Indian Council for Child Welfare, describing
the conditions in which these children rang-
ing from the age of 3 to 15, work.

Bidi industry : Since the work of making
bidis, was mainly done at the house, work
places are extremely crowded, dark and
dingy as the workers live in small congested
areas situated in slums of the town. Being
house work, there was no stipulation about
e houtrs of work and the daily hours of
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work range between 10 to 12 hours a day,
according to the survey made by the Labour
Bureau in Tiruchirapally. The workers in
general are very poor and hard pressed and
have to work for longer hours to earn their
livelihood, especially in view of the prevail-
ing low wage rates. The children are forced
to work in their homes on a wholetime basis
and the overall poverty of the people in the
area is responsible for such a high magnitude
of child labour.

“A survey in Murshidabad, West Bengal
reyvealed that 9% of these children between
the ages of 10 to 14 had symptoms of chronic
bronchitis and 10% were anaemic. Accor-
ding to the survey, there was reason to sus-
pect a high incidence of tuberculosis brought
on by the fact that the children started
working at a tender age and had to put in
long hours, in overcrowded rooms working

in peculiar postures that prevents healthy
development of their lungs.”

“Brick kiln industry : The most common
disease resulting from working at brick kiins
is silicosis—a disease caused by inhaling
quartzdust. Its symtom is breathlessness.
The child workers are likely to be affected
by this disease within 3 or 4 years of regular
working at the brick kilns.”

“Secondly, bccause of the restriction of
blood supply to the lungs due to the disease,
the children are subject to secondary infec-
tions like tuberculosis.”

“Thirdly, among the child workers of
brick kilns there are also cases of injuries to
cyes and fingers.”

“Glass bangle industry : The children
are engaged in all sorts of hazardous jobs,
involving handling of red hot glass, blowing
making the lomes and cutting the unwanted
portions of goods manufactured in the glass
factories. Several children of tender age
work in almost inhuman conditions with
bandages and bone injuries, merely to ecarn
a living. Workers soffer from eye diseases,
asthma and bronchitis. The town of Firo-
zabad has an exceptionally high incidence
of TB.”

Slate industry—an industry nearer home
far me,
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“According to Sunday (1'9‘80) the slate

factories of Madhya Pradesh are torture and
death chambers. Children are driven by
poverty to do this work, where they will
swallow dust which will kill them. Few
will survive beyond 40, because the inhala-
tion of dust causes silicosis or pneumoconio-
sis, a lung disease similar to, but much
deadlier than TB. It can kill in as little as
six weeks of dry cough and suffocation.”

These are the conditions in which our
children are being made to work.

The People’s Union for Civil Libertics
bas also undertaken a study which is heart-
rending. Sir, Sivakasi is synonymous in
popular mind with safety matches and fire-
works. Fire works conjure up images of
fun and gaiety. But, Sir, the reality is very
different. Sivakasi has the largest concen-
tration of child labour in this country.
There are 45,000 children working in Siva-
kasi half of whom under the age of fifteen
and many barely three or four years old. I
hope you are understanding the implications
of these facts. The average working is four-
teen hours. ..

MR. DEPUTY-SPEAKER : Sivakasi is
in Tamilnadu and [ know the problemy very
well.

SHRI MADHAVRAO SCINDIA : Very
well. If you commute, then it is a staggering
sixteen hours. Those below the age of ten
get Rs. 2 a day while the others get a meagre
Rs. 6. These are horrifying statistics. The
laws are flouted brazenly. Sivakasi Cham-
ber of Match Industry to most of these units
belong stipulates that no one below the age
of ten should be employed. But, most of
these units are flouting the stipulation. I
would like to quote the I.LL.O. ’s report on
conditions in India.

“The report says about 28,000 chil-
dren, some of them only five years
old, are working in match factories in
India for 16 hours a day from three
in the morning.

“In Meghalaya, children work in
mines of private companies, in tren-
ches 90 crc. wide and one metre high,
where adults could only crawl. ‘As
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soon as their size is no longer profi-

table, they are thrown on to the
streets’ the report says.”

These are such shocking descriptions of the
conditions in democratic India after thirty-
five years of Independence. And I think, it is
hightime that our Minister and Government
took note of this, and the social organisa-
tions also put in their bit.

Safety is the grcatest casualty in these
areas. The Government—I may be forgiven
for saying--is callous on-looker of the degra-
ding conditions. These conditions are unsafe
and they are detrimental to health—both
mental and physical. They are responsible
for—respiratory ailments and malnutri-
tion. I shall quote from another report.

“At the Standard Fireworks Unit at Tay-
yalpathi, safety precautions are maintained
superficially, and in small sheds containing
piles of gun powder, where only four people
can legally work, as many as eight children
are at work many making crackers. A pall of
dust hangs over the compound to which the
sheds are located. Local doctors say there
is high incidence of respiratory disease among
children, but no systematic investigation has
so far been undertaken.”

Sir, I would like to quote again. The
Tamilnadu Labour Minister had made a
very “‘brave” statement on 17th April 1979.
He had said :

“To ensure safe working conditions
for child labour, in match factories in
Sivakasi and other areas in Ramana-
thapuram, the provisions of the Fac-
tories Act would be rigorously enfor-
ced, the Tamilnadu Labour Minister,
Mr. S. Raghavanandam, told the
State Assembly during question
time.”

Since then, last year in February, six
children were burnt to death in a factory in
Tayyalpathi village, in September, 1981 ;
thirtytwo persons including six children died
following massive explosions in a Fire
Cracker Factory which is just on the out-
skirts of Sivakasi. This is two years after
the “brave” statement of the Minister of
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Labour in Tamilnadu. It is disappointing
that the Khadi and Village Industries Com-
mission are also turning a blind eye. They
scem to be totally apathetic to the fact that
child labour working in hazardous conditions
is being used to produce products which
they are marketing. Sir, we are flouting all
provisions of the Constitution. We are going
against the letter and spirit of the Constitu-
tion. We are flouting every single legisla-
tion that has been introduced in this coun-
try. Article 24 of the Constitution says :

“Prohibition of employment of

children in factories, ctc.—No child

below the age of 14 years shall be

employed to work in any factory or

mine or engaged in any other hazar-

dous employment.”’
Directive Principles No. 39 (e) and
(f) say :

“(e) That the health and strength of
workers, men and women, and
the tender age of children are
not abused and the citizens are
not forced by economic necessity
to enter avocations unsuited to
their age or strength ;

(f) That children are given oppor-
tunities and facilitics to develop
in a healthy manner and in con-
ditions of freedom and dignity
and that childhood and youth
are protected against exploita-
tion and against moral and
material abandonment.”

These are the provisions of the Constitution—

Fundemental Rights and Directive Princi-
ples. All are being flouted. Sir, the Goven-
ment cannot simply dump this as the respon-
sibility of the State Government. Great
moral issues are involved and, I am sure,
we can rise above party lines and create
social awareness.

There are almost 12 pieces of legislation
in existence that deal with child labour in
one form or the other. The major statutes
governing child labour arc—the Children
(Pledging of Labour) Act, 1955, the Employ-
ment of Children Act, 1938, the Minimum
Wages Act, 1938 and the Factories Act,
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1881. Statutory protection of child labour
began with the Indian Factories Act, 1881.
Amongst other things the Factories Act
provides that only children who have com-
pleted their fourteenth year and have obtai-
ned a certificate of fitness can be employed ;
that the maximum number of working hours
should be four and a half ; that there should
be proper ventilation and at least 500 cubic
fect of work space for every child worker as
well as hygienic drinking water and sanita-
tion facilities. Sections 35 and 36 of the
Act provide that in fire-works factories no
clectric wiring should be present and wooden
slippers should be provided to prevent sparks
that might ignite sulphur chemicals. As-
bestos over-coats and other safety items are
also meant to be provided. Sir, the Sivakasi
accident of 1981 was due to clectric short-
circuit. So, this is a clear proof that this
provision is being flouted.

Sir, T would like to quote the existing con-
ditions and nothing can better indicate the
helplessness of the enforcing authorities than
the dis-armingly naive confession of a top
official ““you talk of inspections and checks—
what checking ? I am the only man in my
spherc empowered to do it ; and you expect
me to go around all the 200 factories every
day...and as for checking whether the
factories work at night, I would not dare to
do that. These fellows here will skin me
alive...”

Sir, this official did not even know how
many factories were under his jurisdiction.
This kind of indifference characterises almost
the entire official machinery, with the result
that the manufacturers flourish at the cost
of workers lives.

The report further say : “In all the factories
I visited 1 could see men of all ages going
out for lunch with their entire body covered
with aluminium powder, a chemical used in
the manufacture of crackers. It was a
ghastly sight. A few seconds inside a shed
make one dizzy. There are hundreds of
men constantly exposed to it, without any
protective clothes on. All factories without
exception employ child labour because it is
dirt cheap. If any visitor comes across a
boy or girl working in a factory, he is
blandly told : “‘You see he does not work
here. His parents work here. He came to
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bring food for them. While they eat these
kids play with things”. Sir, these are the
lame excuses being offered.

Sir, the major criticism of child labour
legislation has been that it lacks uniformity.
The various Acts do not conform to a single
agreed minimum age, which differs from
Act to Act, State to State and industry to
industry. The anomalies exist in working
hours, rest periods and night employment
rules. Besides the existing laws do not
touch important segments of cconomy such
as small factories, small plantations, agri-
culture, air transport, inland vessels and
building construction.

Indian laws are also wanting in the matter
of medical exanfination of children by the
employers conforming to international
standards. Under the Factories Act, medical
examination is to be done only upto 18,
whereas the ILO convention requires that
in occupations involving high health risks
medical examination should be done upto
21. The employment of children Act has
no provision for medical examination of
child workers. Admittedly in conditions of
extreme poverty where every extra hand can
mean a little more income to support the
family, the problem of child labour poses a
cruel dilemma in front of the parents.
According to U.G. Narainaswamy Naidu,
President of Tamil Nadu branch of the
Indian People Front (IPF), “Child labour
continues in the district because drought
and lack of employment forces parents send
their children to work. There is also a
strategy on the part of the State Government
not to develop this area. Ultimately chil-
dren cannot be organised, so child Jabour
favours the employers.” The Harbans
Singh report says, ‘““A community of interest
has developed between the employers and
employees as a result of which employment
of children continues without protest.”

Ramanathapuram is one of the Tamil
Nadu’s least developed districts, its agri-
cultural output ranking among the lowest in
the state. Scanty rainfall and poor irriga-
tion have led to a sharp and continuous
drop in cultivated land. A Plan was devised
in 1937 to solve Ramanathapuram’s acute
water shortage which involved the construc-
tion of the Keerayan Alagar Dam in the
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Western Ghats to irrigate 3.5 lakhs acres of
land in the drought prone district. Since
independence, the plan has been reviewed
five times but no dam has been built. This
is the total inaction of the Government.

The Government inaction on the conti-
nuing evil of child labour was illustrated in
March 1981 when it rejected a recommenda-
tion by the Committee on Child Labour that
the minimum age for employment of children
should be 15 on the ground that the time
was not “‘ripe” for acceptance of this recom-
mendation. A Child Labour Cell has since
been functioning in the Ministry of Labour
with an Under Secretary in-charge. It has
not been forthcoming with any recommen-
dations in two vears since it began opera-
ting. What is that Under-Secretary doing ?
He must be taken to task. An Advisory
Board on Child Labour with the Labour
Minister as Chairman has also been working
to review implementation of existing legis-
lation and to suggest legislative and other
measures for the welfare of working children.
This Board was also supposed to recommend
industries in areas where there must be pro-
gressive elimination of child labour. Since
the Board was formed, there has been only
defeaning silence, These are the conditions
which are prevailing in this country. I
would like to quote the Minister of State for
Labour, Mr. Dharma Vir, who informed the
Rajya Sabha on 15-3-1983, in this connec-
tion. He said :

“He said in a written answer that
about 39,686 child workers were
employed in the match and fireworks
factories in Sivakasi in Tamil Nadu.
They were getting wages fixed under
the Minimum Wages Act. The chil-
dren were also covered by Employees
State Insurance Scheme and were,
therefore, entitled to medical bene-

fits.”

This is merely material churned out by his
bureaucrats. This is such an issue that
must touch the heart of every parent. He
may be a Minister, but he is also a parent.
Why does he not make a surprise check by
visiting the match factories in Sivakasi. This
is such a serious thing that they must go and
see the conditions of child labour there.
They must instil the fear of living death—
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metamorphically speaking—in the minds of
the officers working there. I would again
like to quote the report of the People’s
Union for Civil Liberties.

“There are 45,000 children aged from
four to fifteen working in degrading
and hazarduous conditions.”

“Puddles of dangerous chemicals on
filthy floors, and cramped rooms with
no ventilation are but some of the
risks the children daily undertake the
report said.

Mr. Kothari who visited several facto-
ries in Sivakasi said all 12 legislations
relating to child labour were flouted
by the owners. While children below
10 are not supposed to be employed,
thousands of them were seen working
in the factories.”

Mr. Kothari, a public-minded person, has
taken the trouble of visiting that place. I
think it is high time that either you or your
Minister of State or Deputy Minister make
a surprise visit, not immediately or in a day
or two, let them relax a bit, and after a
month or two, I would suggest they should
make a surprise visit there.

Sir, I would also like to mention about the
rules being quoted. Accidents have happened
yet “the Chief Controller of Explosives
Mr. Dhaba, ruled out on Tuesday i.c. in
September 1981, delicensing of the cracker
manufacturers whose “‘illegal unit” “was in-
volved in the recent blast in which 32 per-
sons died. Mr. Dhaba told newsmen after
inspecting the blast site that the accident
had taken place in a shed far away from the
authorised work spots and not in the pre-
miscs. Licence could not, therefore, be can-
celled. He said, We have to go by the rules,
after all.”

What rules ? Rules only for everyone
else, except the factory owners! For
factory owners there are no rules and these
bureaucrats and officials seem to be in league

with them. That is why, Sir, I implore you

to please undertake a visit to these areas.

Sir, it has been three years since the

International Year of the Child was oelg
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brgtcd. Pious declaration were made, but
nothing really has taken place in India.
Something has to be done. I know the
Prime Minister is extremely agitated about
this and has a very deep and sympathetic
interest in this. The conscience of humanity
is at stake.

MR. DEPUTY-SPEAKER : Mr. Scindia,
the practice they are following in Sivakasi
is that they do not go to any factory and
every house is a factory and all the children
are working in their own houses. How are
you going to solve this problem ?

SHRT MADHAVRAQO SCINDTA : Well,
I think a beginning has to be made at least
by going to the factories and attacking the
evil that exists in those factories. That will

be a beginning. And after this the net can
spread a little wider.

MR. DEPUTY-SPEAKER : Every house
consists of all the small children of their
relatives and all the children work there.
They will be in their house only. Of course,
some big factories are there.

SHR1 MADHAVRAO SCINDIA : One
thing is that the conditions there are not as
unhygienic as they are in the factories and
they are not woken up at 2.30 in the morning
and taken to the factory.

MR. DEPUTY-SPEAKER : In the entire
Sivakasi, specially in the huts and slum
houses there, you will see all the small
children even of three years of age are
working there in their own houses.

SHRI MADHAVRAO SCINDIA : But
in any way a beginning can be made in those
factories.

Finally, before I conclude, 1T would just
like to make a few suggestions pointwise and
I would like to have the rcaction of the Hon.
Minister on these.

My first suggestion is that various laws
dealing with the child labour should be
consolidated into one comprehensive code
with uniform definitions. And whatever
problems there may be just as you pointed
out_car:liclj_iu.thc agricultural labour legisl-a
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tion, we must try and overcome those
problems.

Secondly, loopholes in the exisiting law
must be immediately plugged and there must
be stringent penal provisions for violating
this law as far as the children are concer-
ned.

Thirdly, there should be direct strong
action against the erring Inspectors and the
number of Inspectors must be increased.

Fourthly, there must be compulsory
informal cducation, compulsory health
checks and the working conditions must
improve. You can contemplate an increase
in the minimumn. wage for children, because
economic necessity drives them to work. So,
if you can increase the minimum wage for
children and restrict their hours of work, the
parents will still be getting the same amount
of income from a smaller amount of time
worked. But you must see that hours of
work are also restricted. That is important.
They must get recreation time. And in the
pockets where there is concentration of
child labour like in Sivakasi and Megha-
laya etc, we should try and improve the
economic conditions and opportunities,
develop irrigation and industry and give
special priority to those areas.

In conclusion, I would like to say that
childhood should remain a part of one’s life
that one can look back upon with a sweet
nostalgia, memories of days of fun and
laughter. In places like Sivakasi in the
fading light of the evening, when hundreds
of children are packed into ram shackled
buses to go back to their villages, only to
come back at 2.30 or 3.00 in the morning.
It seems as if the nation lacks a conscience.
This descends like a funeral shroud on
one’s mind. Children must grow inIndia,
as the brightest flowers in our country’s
garden. Let them not decay and fade away.
Otherwise, the future will decay with them,
leaving an unruly jungle in place of a frag-
rant garden.

It is high time Government took steps.
Let them ensure that children in places like
Sivakasi are not totally robbed of their
¢hildhood. Otherwise, as parents and fellow
citizens, we will hold you guilty.
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I hope the Minister will accept this in the
spirit in which it has been made. There is
nothing personal.

MR DEPUTY-SPEAKER : This match
industry is spreading to Karnataka also.

THE MINISTER CF LABOUR AND
REHABILITATION (SHRI VEERENDRA
PATIL) : I quite agree with and appreciate
the sympathies expressed by hon. Member,
Shri Scindia with regard to the plight of child
labour in our country. So far as the
Government is concerned, we are quite clear
in our mind that we are not for the continu-
ance of child labour., Government wants
the elimination of child labour, and a total
elimination of child labour, if it is possible
to have it immediately. But it is not possible
to have it immediately ; it has to be elimin-
ated gradually, and as speedily as possible.

According to the National Sample Survey
conducted some time in 1978, as on Ist
March 1978 the estimated number of child
labour in our country was 16.25 million. Out
of 16.25 million, according to the informa-
tion that 1 have, 86.99% of child labour is
working in the agricultural sector, including
livestock, forestry, fishing, plantation,
orchards etc. And a very negligible number
are working in mining and quarrying—about
0.2%. In the manufacturing processes, the
percentage of child labour is 6.1 ; in constru-
ction it is 0.6 ; in trade and commerce 2% ;
transport and communication 0.4, and other
services 3.8.

I agree that no parent willingly will allow
his child to work during the tender age ; but
these are socio-economic compulsions. The
parents say that if the children also do not
carn, it will be difficult for them to eke out
their livelihood. This is the problem in our
country. Every body has to work, because
living is so costly to-day. So, unless every-
body works, it is difficult.  Therefore,
they say that instead of going to school, let
our child go and work, and earn something.
So, it is only out of socio-economic compul-
sions that the parents are allowing it.

So far as Government is concerned, child
labour is completely prohibited. I think the
hon. Member will agree with this, because
there are so many laws and enactments
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which have been passed already, and which
are in force for protecting the interests of
child labour.

Mr Scindia spoke about Children (Pledg-
ing of Labour) Act, 1953. According to
that Act, the definition of a child is this, viz.
a child who is 15 years of age or below.

So, according to this Act, only those who
are above 15 years can work, not below 15
years ; they are completely prohibited. Simil-
arly, the definition of the child, according to
employment of Children Act, is again 15
years. According to the Factories Act, it is
14 years. That means those who are above
14 years, they can work and others, who are
below 14 years, for child labour, their employ-
ment is completely prohibited. According
to the Mines Act, again it is 15 years;
Plantation Labour Act—12 years ; Bidi and
Cigar Works Act, 1966—14 years ; State
Shops and Commercial Establishment Act—
in some area, it is 12 years, in some area, it
is 14 years, in some area, it is 135 years.
That means, so far as legislation is concern-
ed, for child labour, I think all those children,
who are less than 12 years or less than 14
years or less than 15 years, in certain cases,
their employment is completely prohibited.
But I agree with the hon. member that in
spite of these enactments, child labour is
prevalent in our country and a large number
of children are working. But, why are they
working ? They are working because of
socio-economic compulsions.

The hon. Member mentioned about Siva-
kasi. Whatever he mentioned, I think, he
has read in some magazine and also it has
come prominently in some newspapers which
are edited at Madras and other places also.
So, I am alive to the situation. When I read
the article in magazines and newspapers,
immediately, 1 sent a central team from
here ; a senior officer went with another
officer. That officer visited Sivakasi and
inspected the match works. Then that
officer came and made a report to me. I
must say thit in Sivakasi the children are
working. When our officers went there and
asked them about the age of the children,
nobody was preparced to give the age of
those children ; even children were not
prepared to tell their age. If an officer goes
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there and ask the children who are working
there about their age, they are not prepared
to disclose age of the children. But the fact
is that children are working who are below
14 years in that area. But one thing they
have noticed, after visiting all factories ;
they have come and made a report to me
saying that although children are working
in the match factories, but they are not
working in the chemical section which is
an hazardous job. But, according to the
report that I have received from our central
team, which visited these factories, the
children are not working there. Ido not
know whether it is correct or not, but that
is the report that I have received.

SHRI MADHAVRAO SCINDIA : Actu-
ally, the children are working there.

SHRI VEERENDRA PATIL :
that was in some fire works.

I think

SHRI MADHAVRAO SCINDIA : In
Sivakasi.

SHRI VEERENDRA PATIL : Not in the
match industry.

SHRI MADHAVRAO SCINDIA : 1In
the match industry.

SHRI VEERENDRA PATIL : After
our team went there, they have made several
suggestions and 1 have already taken action
on the suggestions that have made been by the
central team. So far as the Centre is concern-
ed, they have to take action. We have
already initiated action on that. So far as
the action for which the State Government
is responsible, the State Government has to
take action. We have already communicated
the suggestions made by thc central team
and requested the Statc Government to
implement the suggestions that have been
made. For Instance, I can quote two or
three suggestions that have been made by
the central tcam. They are as follows :

“The State Government may be asked
to undertake revision of the minimum
wages. The minimum wages were pot
revised. So, thc central team said
that the minimum wages have not
been revised. Therefore, thc State
Government should be asked to revise
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the minimum wages. On receipt of
the report, we have written to the
Chief Minister of Tamilnadu to take
early action with regard to the revi-
sion of the minimum wages. Similarly,
the Committec on Child Labour
convened by the Collector should
meet altcrnative months and prefera-
bly at Sivakasi. The matter has
been taken up at the Secretary level
with the Chief Secretary to the State
Government and transportation
arrangement for child labour from the
home to the place of the work could
be provided by maintenance of the
fleet of buses, the operational expenses
for which will be met from the Tamil-
nadu Labour Welfare Fund. The
matter has been taken up at the
Secretary level with the Chief Secre-
tary to the State Government. The
match industry welfare fund be creat-
¢d by suitable levy on the production
proceeds of which are to be utilized
solely for the integrated development
of the area from which the money is
collected, and I think the welfare of
its working population in particular
the child labour....”

This matter is under our consideration.

SHRI MADHAVRAO  SCINDIA

Is it a recent report ?

SHRI1 VEERENDRA PATIL : Yes, about
two or three months back. This is the re-
port I have received. 1 have no time to
read out all the suggestions. After receiving
the suggestions, we are taking necessary
action at our level on those suggestions
which concern us. About other suggestions
we are asking the State Governments also to

take necessary action.

The State Government has taken some
action. According to the report which I
have reccived from the State Government, a
Board under the Chairmanship of Collector,
Ramanathapuram with representatives of
employers and labour unions as members
has been constituted since 1980 to ensure
welfare measures to the children employed in
the factories and to coordinate the acti-
yities of the various agencies involved in
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mitigating the problem of child labour. The

State Government has sanctioned 30 non-
formal educational centres in Sivakasi to
impart education to the child workers to
bring them to the level of VIII standard.
These centres located in the factory premises
or in a central place having easy access for
all are functioning for two hours in the
morning or in the evening under the overall
control of the Chief Educational Officer,
Ramanathapuram. The learners are pro-
vided with text books, note books free of
cost. The enforcement machinery has been
tightened and suitable instructions given to
improve the working conditions of child
labour in small match units in Sivakasi.
In the years 1980, 1981 and 1982 187, 127
and 245 cases respectively were filed against
the management for contravention of labour
laws relating to employment of children.

This is the report we have received from
the State Government. So far as we are
concerned, we are in the process of amend-
ing the Employment of Children Act by
adding building and construction industry
in the Schedule. This came as a result of
the Supreme Court judgment recently.

These are the steps we have taken and the
steps that have been taken by the State
Government. Again I must say that so far
as the Acts are concerned, though they are
central Acts, the appropriate Government
for implementing these Acts is the State
Government. So, we have got a cell here
and an advisory board. We consider and
discuss all these problems. And several
suggestions that emanate out of the dis-
cussion that we have in this advisory board
and the cell, we communicate them to the
State Governments and we prevail upon the
State Governments to see that these Acts are
properly implemented and the children’s
health, their working conditions, education,
etc. are properly protected.

We have been impressing upon the State
Governments by taking up the matter with
the Chief Minister at my level and also with
the Secretaries and others at the Secretary’s
level, to implement the Acts and provisions
that are there. We have been sending our
teams to different States whenever we have
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received complaints about exploitation of

child labour.

The hon. Member has made certain valu-
able suggestions. I will certainly consider
them. One of his suggestions is that cither
I or the Minister of State should visit incog-
nito Sivakasi and Meghalaya where such
exploitation is going on. I certainly take
note of the suggestion and will take necessary
action.

MR. DEPUTY-SPEAKER : When you
visit, take Mr. Scindia also along with you.

SHRI VEERENDRA PATIL : Recently
I read in the papers that the Tam’l Nadu
Government has already decided to ban
child labour. 1 do not know what it means.
We have written to them to confirm as to
what they mean by that. We have not yet
received any report from them.

I want to assure the hon. Members that
the Government is very keen to protect the
children. After all, they are our next gene-
ration and the future depends upon how we
develop our children.

20.00 hrs.

We want to develop our children. They
must come up as healthy children and they
must be in a position to take the heavy
responsibility of the country. So, we fully
realise the importance of developing our
children, we are not for exploiting the child
labour. 1 would like to assure the hon.
Members that whatever steps are necessary,
let them make suggestions, I am prepared to
welcome the suggestions and consider those

suggestions.

SHR1 MADHAVRAO SCINDIJA : One
more suggestion, Sir. I would suggest that
for such a major and very sentimental issue,
why don’t we set up a Parliamentary Com-
mittee to go into the entire issue and submit
a report to the Parliament within a certain
period of time ?

SHRI VEERENDRA PATIL : So far as
the suggestion is concerned, I do not think
it is necessary because in the year 1978 or
1979, if I remember aright, one Committee
was constituted by the then Government.
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That Committee is called Gurupadswamy
Committee and they had made 23
recommendations. Qut of 23 recommen-
dations, we have accepted 22 recommen-
dations with minor modifications wherever
necessary. One recommendation was with
regard to the age of children for entry into
the employment. They had suggested 15
years but after examining it was thought
that the time is not yet ripe to take a deci-
sion on that. So, except one recommen-
dation, all the other recommendations have
been accepted. I do not think there is any
derth so far as these committee reports are
concerned. The question is about their
implementation. So, I would like to assure
the hon. Members that all necessary steps
would bc taken by the Government to safe-
guard the interests of the child labour.

SHRI M. RAM GOPAL REDDY : One
suggestion, Sir.

MR. DEPUTY-SPEAKER : No, no,
suggestion, you give it in writing.

SHRI M. RAM GOPAL REDDY : Not
regarding this, Sir. Today you are very
considerate, very humane, very kind. Yester-
day, the same time, you were sitting else-
where but you were very harsh and you had
passed a cruel judgement on certain issue.

o o wAe feag  (Fedsrang) -
Iq1EqLT HZIT, AT AT HIAFIT §7 S
JIT 2 A, IV R TF a1F Far 4w g9
=41 & gIU A1 Sifaq w3 w17 fHar o
e, A AT & ga4 awfsarz s ag
fead g@ w1 a1a § {5 gw ag 787 & & ag
o affas st gmarfos sfae &) & ag
madr g & ag uw snfas gfaa g iz ag
MFE A% Adafady A9 gar ¥ ol o
few qemfadt @ @1gw g, SR fao ag
farar o1 <g1 & 1 93 fFax o9 Y a19 & 9T
feaa g@ a1 a1 § fx 9z weam & fag
qi-a19 HTA =1 F1 37 G § A7 2
g 1 3+l fafrgar args gar @ 9 5 @ 2w
¥ 33T g1¢ qiag fafqga a3 & o 3@

A &1 0 W g | (@Fea™ ) F o7
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FT AT GHA AG AT F41[H A1THT farg
Uy aXE 9T gE @ | ASreAT ATHY St A A
56 AW FT AISATEY AT 1@ F4 o, a1 ForaA
AT 7 93 FoqaT & of fEearghm A
gr=ad & fF ga oo a=41 F1 B AN |
& fngsret F ar § & a1 # w31 | § ¢F
BIET 8T ¥I7 &IAT ATgAT § 17 as9 A
I T FT Jq0, § 0F AAETEF ) 1@
FaTAT ATRAT §, o1 {5 uwAifAE zigvE d
&7 7gt 3 | IR Far & % we Far g

“But the element of necessity about a
child labourer’s work makes it
totally detrimental to his mental
state.”

fgatg & A aad, IFg R 1 I
ATA TG | A8 TF ATAQ 37 &I 19

TIAT@RE

“What kind of men will they grow up
to be ? It is certain, says the child
psychologist, that there is no place for
sensitivity and love in their lives or
the maturity or the confidence. The
work, the ceaselss, abhorent necessity
of work, turns into a kind of violence.”

emifas it 9v g9 ¥ Swrfar
FAY AT g@ AT &5 &Y ey 3 gen |
T3W F S ATEr A &, T a4 a8
ATTHT TEARATGIF =T A1fZQ |

A TNFeATFAX FT A1T AA g1 &7 |
A gH goA1 HI T4 HT TG & | g AITHAT
ITAT 18 3 |

FHS FY AT a4 Fal g1 FA W
foragre g @ o gw @t 3 o g=o Y
T FTH FIWE IAT IH F IR A qaT
AT {1 gt A 9} §F wazfiat
T &Y § 1 @Y grAT wfaE F gAE)
TafaeY TSI gE Ff@m 1 3 aUAH
TIH FIIQ E | 39 AT F1 QE ¥ 4g
AR fF 45,000 359 agf #7170 FQ
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g | Qo JxITTErHY &/l #1 fai 1970
Harg | 1976 ¥ a+t geaw fag A &7
FgAT & fF 28000 F59 IT A X FAT
T7E Bfacal ¥ F19 I § | 3q FA A f
FgI g % 91gi T Fw3g Ia1g sy g, Igh
F59 Wl FTH & & |

faczstr greadlg & arR # &=
gifesr g ude  § 1 afFa g9 3% e
g1 faar strar & | Sa%F dawa 3 (€Y) # ag
FZTAATE

“Maintenance of register. —There
shall be maintained by every employer,
in respect of children employed or
permitted to work . .. .a register to be
available for inspection by an In-
spection at all times during working
hours....”

ATHE AgT Ffaz grar & SAF A A
gegdr afsedz # arg avY gradT gIed
¥ Fgr g | AT frer w1 w15 afrwriz gan
g, 48 a1 AT IAATZ |

WA FE AVTAGE 6 A1 3w
FI7T & ITH aga QUfagi § | g1 g fomar
AT F1fge i uF Firgdfaa waa aan
st =g 1 ag fadrea smawaE @1 wdEy
TH-TH FL AT HX gAIX G o) g

gl

a7 ¥ oruw gt feEdstrang & O g
ISEI 8 I GRH H FO  FgAT A18AT § |
At § G gS ara F Fgarg 11980 ¥
feq¥e anrg 4t o} f9a¥ ag #=r war v fF
15 Q1T #1T IW FAF 7 &Y q047 A1f3Q
IgH AR A @I Feal g 6 IaFT anfh
aHT gt smar g ) snfaw feafa adwr §
ST QW & § IAFT 1@ U WA AT Ag 5
W lgrarar g f&gq aT s fa=re
FAWw@a | fFdqame & g, e,
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1f‘gzﬁ' Fi7 3qife &1 F19 E‘ﬁn% | FgT T8Y- *SHRI KRISHNA CHANDRA

' ) HALDER  (Durgapur) : Mr  Deputy

a3t wizzar g1t 1§, @ Y@ &R
ATgH TTAIF] SfaFes W fasFan
fear strar § 1 <@ HF 07 STAT A ARG
FY T & IAF qAAr Arar g ) e gary
aq fRarsar 1 gg FH g &
graleg ar g & A a5 H1 LAY
sgl g A § et fear srar g @
ey elY 2@t g Ff dat wEe a0 g Er
gar qgl 7 ATaHY ATeAF g1 fF wadl &
FWYET 1500 G200 gr g Safs gy
1103 115 % &= gar g | 38 FamEr
T HEFW & | ATIHT HA g IAQT 8
foF T Frasa FTH TG F4A | AfFA, A
FY FoF FTH FHL g |

It is the slaughter house of the child.

ag &N ST 37 oAl & 19 IA1T HA
g, ag WY 9gd IXATF QAT g 1 AT F [
q¥ ST a1 AqFT  qdr S foh @ agH
EEALZH § FH FI g IT6! JATH FAHFL
T@T ST g | IAD |19 R Fa A1 4
T R AT & | AT, g=Ii A gAY 1w
FIE TeI AT & | AT Fgd &1 AqAT 4G ¢ (%
AT HIUFH  AFTATAT FTIT FATHF AL
FLAT 217 | HF T T+ i@l F @ g
grew &1 Aifas frawt 578 |E geanar
2atT AT EAY SAH QA H FAT AT g |
frdsrare & o AW F1 A9g FO A
g, i 978 Q1 &9¥ T a1 fear Sar
SIIMTAE QG FH FIATR Al IGH
areAY & Y ST & | E Al FTgEE
FeA1 F1fgu | s a7 w1 A §T a1 A -
g & fau eggear i Frfgq) &FRQ
qIor HT AR GIHX FT W HglegqA giAr
Fifge qifd fedy &1 gaiss g Jrg aY ag
F@ WIT I7T &% | TE AT FATT 3 |

Speaker, Sir, first I will like to thank Shri
Madhavrao Scindia for raising this Half-
an-hour discussion in this House. You can
well understand how indifferent the hon.
Members on the other side are towards the
children as most of them are absent in the
House who are the future of our country.
The earlier speakers have quoted various
figures and statistics, I will not like to repeat
them. Mention has already been made
about the miserable conditions of the child
labour engaged in the °‘Bidi’ industry, in
mines, in thc match factories and in the
fireworks units at Sivakasi. A large number
of children are employed in the carpet
industry also and their conditions of work
are equally bad. Sir, what is the purpose
of employing child labour in these places ?
The purpose is plain and simple exploitation
of the children in every manner possible.
The wages paid to children are much less
than that paid to adult workers. No legis-
lation regarding minimum wages are
followed in their case. As a result, those who
engage child labour make huge profits for
themselves at the cost of these children.
The children are paid a meagre two or three
rupees, this is the ultimate in exploitation.
The employers of child labour are making
many times more profit. The hon. Labour
Minister, Shri Patil, while replying to the
previous speaker a short while ago, practi-
cally pleaded his helplessness in this matter.
He said that there are already 12 central
legislations on the subject and that he is
going to carry out amendments in them.
In spite of that what a large number of
child labour is in existencec in our country !
Shri Scindia has given some figures about
them. But there is a slight differcnce with
my figures. In the ‘Economic Times' of
10th April last year 1982, it has been stated
that there are 20 million child labour in our
country. The 1.L.O. has stated that the
total number of child labour in the entire
world is nearly 100 million. That means
that about 1/5th of the entire child labour
force of the world exist in my country. This
shows what tremendous deterioration in the
economic conditions of the people have

N

*The original speech was delivered in Bengali.
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taken place in the Isst 35 years of post in-
dependence era, the low level of poverty to
which our masses have fallen. As a result
of this staggering poverty, people are forced
to send their children, who are the future
of our pation, to work in such sub-human
conditions. This is not only a socio-
economic problem, Sir, we will have to
look at it from a humanitarian point of view
also. In this context I will like {0 quote
Sir,

“In 1979 survey was conducted by the
Indian Council of Child Welfare. The
Survey Report was that working
children form 1/6th of the total labour
force of our country and 89, of our
children population.”

You can understand 1/6th of our total
labour force are chiliren working in diffe-
rent organised and unorganised sectors and
8% of our children population. Therefore,
the whole thing is a social, economic and
humanitarian problem. Every body has
agreed that poverty is the main cause due to
which people are compelled to send their
children to work. We have to go to the root
of the evil. Any piece of legislation, it may
be comprehensive, it may be total, but it
cannot solve the child labour problem of
our country. Therefore, we have to go to
the basic question which is, the eradication
of poverty. You know, Sir, there is no
child labour in Socialist countries !

SHRI M. RAM GOPAL REDDY : But
there is family planning which you do not do
here.

SHR1 KRISHNA CHANDRA
HALDER : Inspite of family planning, you
will not be able solve this child labour

problem.

SHRI A.K. ROY (Dhanbad) : What
about the Soviet Union ?

SHRI M.M. LAWRENCE : In Soviet
Union they have given prizes to those who
have more children.

SHR1 M. RAM GOPAL REDDY : 1
have been to Soviet Union. I met our
Deputy-Speaker there.
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SHRI KRISHNA CHANDRA HALDER :
The main question is poverty. Man is
exploited by man.

One class is exploiting another class of
people. That is why the children of my
country are the most exploited. Whether
at Sivakasi or at any other place employing
child labour, no register is maintained. Mrc
Scindia mentioned about an accident in 1981
in which 32 children were killed. When they
visited the site of accident, they found that
there were no registers at all ! They were
told that no child was working there ! That
is the problem. Our approach should be to
remove poverty. Such conditions should be
created in which children would not be
compelled to work as labourers. So long as
we are not able to crcate a social system
which is free from exploitation, we will not
be able to prevent children from being
engaged as labourers.

SHRI MADHAVRAO SCINDIA : Itis
the exploitation of child by man.

SHRI KRISHNA CHANDRA
HALDER : So long as the exploitation is
there, not only the labourers will be exploit-
ed but even the children of our country will
be exploited. To stop this evil, we have to
change our society. We have to form a
classless society. But it will take time. We
have to fight. We have to struggle. We
have to change our economic, social and
political structure also. Unless we can do
that, it is not possible to eradicate this
evil.

Before that we must have a comprehensive
legislation. I want to put one question to
our Labour Minister. Whether you are
going to convene a meeting of all the
Labour Ministers of different States, trade
unjons, kisan organisations and social
organisations to take their suggestions so
that the best form of legislation could be
brought forward before Parliament thercby
the child labour problem could be mini-
mised to a great extent ?

MR. DEPUTY-SPEAKER : It is a very
good question. I am appreciating your ques-
tion.

(Interruptions)
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SHRI KRISHNA CHANDRA HAL-
DER : Don’t laugh. Those who employ
child labour are anti-national.

MR. DEPUTY-SPEAKER : They are anti-
social.

SHRI KRISHNA CHANDRA HAL-
DER : 1 agree with you, Sir. They are anti-
social.

SHRI MADHAVRAO SCINDIA : This
is too serious a question to be made a sub-
ject of mirth. The general mood in the
House should be serious.

SHRI KRISHNA CHANDRA HAL-
DER : 1 am physically handicapped. T am
waiting to put my questions. But most of the
hon., Members are absent. I am here. I love
our children. 1 love my nation. I want to say
that there should not be exploitation even of
children.

Therefore my submission is that we should
look to the root of this evil and try to solve
the basic problems. Sir, India has 1/5th of
the total child labour in the world, 1/6th of
total labour force of our country consists of
child labour, 8% of our child population is
engaged as child labour. This is thc magni-
tude of the problem ! To solve it effectively
we have to risc above party considerations,
and view this as a national problem and to
take steps unitedly at the national level with
a national outlook. With that end in view, I
suggested to convene a meeting of all the
Labour Ministers or Chief Ministers of
different States, all trade unions, kisan
organisations and social organisations
etc.,, and to consider their suggestions in
the matter and a way should be found
to combat the cvil. If we cannot advance
step by step towards a solution of this pro-
blem, then thesc children, the future of the
nation, about whom Shri Scindia has rightly
said ““that they could also bloom like beauti-
ful flowers™, they will all wither away un-
timely. Otherwise they could make the
country prosperous, they could make this
country strong, and they could carry our
country forward. But all these ill fated
children are withering away even before they
started blooming. I would like a reply to the
suggestions given by me. 1 would like you all
to rise above party considerations and view
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it as a national problem and to find a solu-
tion at the national level. I want to know
whether you accept my suggestions in this
regard. Unless you do that, the nation will
not forgive you. Be it the 20-point pro-
gramme of Smt. Gandhi or 120 point pro-
gramme, To save the children who are the
future of our nation, thec people of our coun-
try will take to the battlefield, if necessary
and they will unroot the very foundations
of this exploitation. You will not be able to
stem that tidal wave however hard you may
try. Still there is time ! To solve this natio-
nal problem, whether you will come forward
or not on the lines suggested by me, depends
on you. I hope you will follow the right path.
With that, Sir, I conclude.

SHRI VEERENDRA PATIL : I do not
wish to repeat all that I have already said.
The one point that is made by one Hon.
Member is regarding the prevalence of child
labour in Glass and Bangle Factories. It is
true that child labour is there. Children are
working in these factories in Ferozabad and
our Ministry has already undertaken a study
of the Glass and Bangle Factory at Feroza-
bad with reference to child labour. When
the study is completed, we will get a report
and in the light of the report, whatever
necessary action has to be taken to rectify,
we will take.

Mr. Krishna Chandra Halder made several
points but it was only a repetition.

(Interruptions)

Today the evil of child labour in our
country is not because that we are wanting
in suitable legislation. So many Acts are
there but the question is of proper imple-
mentation. It is not being properly imple-
mented. Hon. Members referred to the
inspection of factories. In the factories,
registers are not maintained. But again 1
must say, the proper authority for imple-
menting the Factorics Act or the provisions
of the Factories Act is the State Govern-
ment and State Governments have appointed
Inspectors and Government of India cannot
inspect any factory. It is the State Govern-
ment which inspects the factory and if they
find any deficiencies, then they ask the factory
employer to rectify the defects. Otherwise,
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they take penal action against them. Again
it is for the State Governments. So, 1 agree
that child labour is prevalent in our country
for want of legislation. But the root cause
is poverty. Unless we deal with the problem
of poverty, we cannot solve all these pro-
blems. As and when our economic situation
improves in the country, I think it will auto-
matically eliminate this menace or this evil
of this child labour.

Mr. Krishna Chandra Halder suggested
that I must convene a meeting of the Labour
Ministers to discuss this problem. But he
knows that we meet periodically. When we
convene a Labour Ministers Conference, not
only we discuss this problem but we discuss
all the problems. So, next time when the
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Labour Ministers Conference is convened, I
will see that this problem is also taken up.

MR. DEPUTY-SPEAKER : What about
child labour in the carpet industry ?

SHRI VEERENDRA PATIL : I said that
so far as labour laws are concerned, child
labour is totally bad and prohibited. But
despite all the legislations or Acts, child lab-
our is there in our country in violation of
these Acts. I have already made that posit-
ion clear.

20.30 hrs.

The Lok Sabha then adjourned till Eleven
of the Clock on Thursday, May 5, 1983/
Valsakha 15, 1905 (Saka)



